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SESS

UPON hearing counsel the Court nade the foll ow ng
ORDER

Lear ned seni or counsel appearing on behalf of the respondent-State subnmits that the investigat
ion is conplete and charge sheet is filed against the concerned officer. Learned counsel for
the petitioner subnmits that in such cases, it has been held by this Court that the State Gover
nment or the concerned officers are required to pay danages/conpensation. Limted to that ques
tion, Issue rule.
Crimnal Court is directed to expedite the trial.
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